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ACT No, XT or 1888,

Passep BY THE GoveErNOR GENERAL OF INpIA 1N COUNCIL.

(Received the assent of the Governor General on the 5tk October
1888.) :

An Act to make an addition to the Indian
Telegraph Act, 1885.

VW HEREAS it is expedient to make an addition to
the Indian Telegraph Act, 1885; It is hereby
enacted as follows:— ‘

1. The following- section shall be added to that
Act, namely :—

“34. (1) This Act, in its application to the presi-
dency-towns, shall be read as if for the words ¢ Dis-
trict Magistrate’ in section 16, sub-section (1), and
section 17, sub-sections (2) and (3), for the words
¢ Magistrate of the first or second class’ in séction 18,
sub-section (), and for the word ¢ Magistrate’ in sec-
tion 18, sub-section (2), there had been enacted the
words ‘Commissioner of Police’, and for the words
¢ District Judge’ in section 16, sub-.sections (3), (4)
and (5), the words °Chief Judge of the Court of
Small Causes’.

(2) Section 16, in its application to the town of
Rangoon, shall be read as if for the words ¢ Distriot
Judge’, wherever they occur in that scetion, there had
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been enacted the words ¢ Judge of the Court of Small

Causes’.

(3) The fee in respect of an application to the
Chief Judge of a Presidency Court of Small Causes
under sub-section (3) of section 16 shall be the same
as would be payable under the Court-fees Act, 1870,
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in respect of such an apphcatlon to a District Judge -

beyond the limits of a p1e51dency -town, and fees for
summonses and other processes in proceedings before
the Chief J udge under sub-section (8) or sub-section
(4) of that section shall be payable according to the
scale set forth in the fourth schedule to the Ples1dency
Bmall Cause Courts Act, 1882.” ‘
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